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Thf Lok Sabha rt-asstmMed after 
lunch at UPvflf^ mintrt«s poH F'owr- 
tetn oi tPw Clocfc.

[M r, D w v ty -S k a k e b  in the Cliftir].

BUSINBBB AI>VI30RY CXJMMITT^ 

T w c n t o e i h  R epo h t

THE MINISTER OF STATE IN THE 
MIWISmY OF HOME AWAIRS ANC 
DB(>AR'IW£NT OF PABLIAMSWT- 
ARY AFFAIRS <SHR1 P. VENKATA- 
SUBBAIAH); Sir, I beg io  move;

“That this House do agree with 
the Twentieth Report of the Busi-
nas Advisory CommUtee prelected 
to the Hoiase on the 9th September, 
IWl."

MU, DEPUTY-SPEAKER: Motion
moved;

"That this House do agree with 
tha H^entiet^ Report of the Busi-
ness AdviBory Committee pressnted 
to tbe House on the 9th September, 
1981."

Three members have given notice 
of amendments.

PROF, MADHU DANDAVATE 
(Rajapur): I beg to move;

That in the Motion,—

add at the end—

“subject to modification—

That the report be referred back 
to the Business Advisory CommUt«e 
so that the issue of violation of the 
initn^ctions of the Union Minister 
for Petroleum anjl Chamioals by 
the Chief Minister of Maharashtra in 
selline 03 lakh litres of alcohol to 
diflerent States at an extra price of 
Rs. 5 per litre for collection of ftmds 
could be included in the items for
discussion.’'U )
MR, DEPUTY-8PEAKER: ghri

Hiren Ghosh.

SHm SOMNATH CHATTBHJBEi 
(JsdBvpur): He coming, Sir,

Stun GEOaG*: FEHNANDES <M u -  

za f^ p u r); 1 bsg to move:
That in ihe MoUon,—

add at the' end—

“Subject to modification: —

'Hiat the report be referred back it> 
the Business Advisory Committee 
with the following recommenda-
tiODfi;

that the Committee And time to 
discuss;

(1) the Government of India’s 
decision to go in for a loan of Rs.
5,000 crwes from the Irtemational 
Monetary Fund;

(2) the failure of the Govern' 
ment to relea»e the Dearness Allow-
ance due Ao the Government emp-
loyees;

(3) statment of the Chief Minis-
ter of Maharashtra, Mr. A.R. Antu- 
lay that the CIA was involved in 
demanding his ouster as Chief 
Minister," (3)

PROF, MADHU DANDAVATE; 
Sir, I have already moved my amend-
ment. I would like to make a brief 
observation on this amendment. The 
newsp^poia £>n fith September, 1981 
have alrawb' given the information 

the finance Minister of West 
Bensal publicly declared <that 
tbou^ tbe Unicn Mioteter lor Petro> 
leum and Chemicals had instructed 
the Maharashtra Government that they 
shoqid sell 65 lakh litres of alcohol to 
varioTis States, what the Chief Minis-
ter did was-----

SHRI P, VENKATASUBBAIAHr 
Are We going into the merits of the 
entire matter? Let him confine hlzn- 

to the ruport ot the Business Ad- 
vlaoty €oRUnittee.
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PROP. MADHU DANDAVATE; 
Rule 290 allows the motion to be dis-
cussed for half an hour and each 
member can take not more than Jive 
minutes. I am perfect!; within my 
lifh t  The West Bengal Finance 
Minister had already announced and 
publicly declared that whereas the 
Union Minister for Petroleum and 
Chemicals had already Instructed the 
Maharashtra Government that they 
should sell 65 lakh litres of alcohol to 
various States, what the Chief Minis-
ter of Maharashtra did was, the Maha-
rashtra Government sold 1 lakh litres 
each to Karnataka and Gujarat and 
for the rest, the information given by 
the Wert Bengal Finance Minister Is, 
that he charged Ra, 5 extra per litre 
in order to coUect funds, for what 
purpose, the Chief Minirter alone. 
Knows. As a result or that, West 
Bengal suffered a lot. Recently *he 
Chief Minister has already 
ccaiflnned that Bengal was not 
given the requisite quota because of 
that statement that was made by the 
Finance Minister, This Is highly 
Objectionable. I want this issue to be 
discussed in the House and therefore, 
I want the entire report to be refer-
red back to the Business Advisory 
Committee.

SHRI NIREN GHOSH (Dum Dum): 
I beg to more?

That in the Motion,— 
add at the end—
"subject to Tnodiflcation—

That the Report of the Business 
Advisory Committee be sent back 
to the Committee for consideration 
and inclusion of following items: —

1. Role and function o f the Gov-
ernors,
2. The role of Home Ministry in 

Garhwal bye-dectJon." (2)
The role and fimction of the Gov-

ernors throughout the year, have be-
come a subject of bitter contrtrvHsy 
because they have been reduced to 
the status of minions and achemers on 
behalf of the Central Oovemment 
He, Whoever differs from them is not 
tolerated, Shrl Raghukul TOak had 
1894 LS— 11

been given the sack. The way it has 
been manoeuvred to ease out Shri T. 
N. Sin^, who is univeisally regarded 
as a non-partisan man, «  t mb  of in-
tegrity, honesty and objective in hia 
^>proach, shows that there ia an ulte-
rior motiveto topple the X̂ eft front 
Government and impose President’s 
rule and have rigged elections after 
some time.

About the role ol the Home Minis-
try in the Garhwal elections, the Horns 
Minister himself camped there for
15 days. Police force from 
neighbouring States were Induc-
ted without the knowledge of the 
Election Commiasioaer, The bye- 
election has been countermanded. If 
this is the role of the Home Ministry, 
the country is bound to proceed to-
wards wreck and ruin.

SHRI GEORGE FERNANDES (Mu- 
zaffarpur): You will recall that the 
Finance Minister has repeatedly said 
that it is not possible for him to dis-
close just now what the conditions of 
the IMF loan are. And if I remember 
a right, he made the point that it was 
not in public interest just now to dis-
close the terms on which the loan 
was being secured. However, we 
have seen in the last few weeks that 
there have been a lot of reports on it  
Some of them have emanated from 
Washington; some of them put out in 
this country by people who have some 
links with the International Monetary 
Fund and people who have served 
with the IMF, Now, one digcovera 
that the New York Times Is being 
used to tell the people in India what 
are the terms of the sell-out which 
the Government of India is going In 
for. This morning’s press has quoted 
some extraerts from the "New York 
Times’ report, I just read one sen-
tence:

*T îe Times said India has agreed 
with the IMP on targets for the ex-
pansion o f domestic credit In the 
next three years, the si^e of Oov- 
erament dejwstta, the rate of mone-
tary increase and the balance o< 
payments. The targets are aecret 
but they are not as stringent as
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[Sbii Mlteo GhortL]
■ thofte nquiiM  of other eoimtrl«a 

bMTotrinir fTMn the IMF.”

bi other vaitU, we are graduallr 
b«wg told throu^ intersati<mal 
pr«u now wh«t are the tenna under 
whtefa the Oovortment of India is 
gome ^  this loan or lor the kind 
of sell out as we have called it. 'Diere 
u e certain tiling which are happen- 

withki the country also. The rupee 
in terms of the dollar has gone down 
hy 16 per cent'. *I^ere ie now adequate 
ciircumstantjial evidaice to h^eve that 
the Home S^mister's actioiji in issuing
the £aji«itial Service Uaintĉ iuî tfie 
Ordinance is prompted nnt by the 
exigencies ot the situatiMi within the 
country bî t by the International 
Monetary Fund requiring the Govern-
ment of India to deal with the workers 
within the country.

So, I insist that the Finance Minister 
must not only make a statement but, 
tince Pwliament is now due to ad-
journ at the end of next w e^ . the 
question of the IMF loan must be de-
bated in thu House, There can be no 
conyjromise on this question.

The second point I want to make 
pertains to tiie dearness allowance to 
the Govetswnaai empdoyees. You will 
have noticed that the cost ef living 
index for ^odtiqg class has shot 
to 447 point#, an all-time hiRh. The e 
instalments of deamess allowance 
have bacoroe due to tbe Government 
en^loyeeg, one due since April. The 
deamess idlowanc becomes due whMi 
ttie prices have gone up. I know very 
well that people sitting in the Gov-
ernment, who are totally Ignorant ot 
the « 0(nditions under which deamess 
allowantse Js paid, laopaund the the-
ory that if the dearness allowance is 
mid, the p rice  are bound to go up. 
J^ces do not go up because the dear-
ness allowance is paid; m fact, the 
deamass aUowwice is paid only after 
the prices have gone up. Now three 
instalments of deamess allowance 
h&ve become due. one Instalment j^«m 

another instalmeiU from June 
and now the Jtdy instalment has also

beeome due, Wfe, titeiMore, insist 
that tJiere shotdd be a dlAmssttm «e- 
peeMly becatite In ttie last few w e ^  
Govem m ^t ^  been in d u in g  In 
atm twistihg ot ^ e  Govehuilent e i i^  
loyetes. There is l ie  thrfcat of the 
Essential Services Maintenanee Bill. 
We will deal with when it is taken up. 
There is a.nieefhig of the Joint Consulr 
tstive HacMnhr the members
are summoned, when they arrive hete, 
they are informed that the meeting is 
not taking lAace. Informal discussions 
take i^ ce  when some select members 
of the JCM are persuaded to accept 
that DiA need not be paid in cash, they 
are made to agree to some kind of im-
pounding idea, wfiich Government ate 
apparentay t* l^ g  to seiU to these pttb- 
Dte. We, thereforte, In^st on a dlseus- 
sicm On, the questiim of dearness 
allCKwanee b o  that the eraifloyees of 
government and various other Institu-
tions which depend for I>A on the 
Government amouncement are not 
deprived of thetr money.

The third point relates to Shri Antu- 
lay.

MR. DEPUTY-SPEAKER; We discus-
sed it.

SHRI GEORGE FERNANDES: I aiti 
not discussing Sbrl Antulay. I am 
only wanting a discussion on Shri An- 
tulay. He has come out with a very m- 
teresting statemenft—I do not konw 
what to call It; so very simidy call it «  
interesting statement-^bere be has 
come, he has come out with the dis-
covery that the entire campaign against 
him, as he calls it, is eogineeied by a 
foreign hand. We know that the people 
on the other, Jlde are accustomed to see. 
ing hands, because It is the hand that 
got them here, fflnce the hand got 
them here in the first instance, they see 
hands in any thing that happens any-
where in the cDUniry. He has discovered 
the hands of CIA in thi  ̂ campaign 
against hhn.

We also team fwtm the nemrs^oefs 
that Shri AMulay has submlttM his 
tMtfHKtltm. ft has been tetet appB- 
Amfty to tHe PriaSe Miirirter, though 
the person who should be acoepttae
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the reslgnatiaQ is the Governor of 
MahwashtrL tt t)ie resl^ation Is 
■with the Prtmfc la titdfl-
iag here hand? Who is btildint Iwr 
hand and preventlni; fae£ accept-
ing the resignation?. 1 b there 
foreign hand ioi^ i^^, Vhich is 
ventine the acceptance ihe 
tion of Shri A n tu ^ j ivi^cb is now 
the hands of the Prime Minister? We 
woul^ certainly like to haVe a full- 
0edged discussion on this queitiOo, eo 
that we do not have this stinldag 
scandal of Shii Antulay constant^ 
coming ut> in House. I Icnow 
at 5 0’ Clock there !s a diBCttSslon in 
the Rajya Sabha. This House has n lot 
o f  more Interesting, a lot of more i ^  
portant and a lot ol more urgent 
ness to attend to. but We ^ u M  like 
to get rid of this Shri Antulay t>rebleiiL 
We would therefore insist that we do 
have a discussion of this, unless the 
Prime Minister immediately accepts 
his resignation, and give* him the sack.

SHRl P. VENKATAStJBPAIAH: Hon. 
Prof. Madhu Dandavate has raised the 
question of elector^ reform. This 
matter was discussed here through a 
motion. The question ai price rise and 
other matters were brought h »e  
on a jnotlon by the E^nahce Minister 
and it was discussed f&rfcadbare.

Shrl Niren Ghorii raised the <LUeBtkm 
o f  the role of the Governor. The Gov- 
emm«it never violates any article of 
the Constitution. With regard to tiie 
role and the ftuictions of the Govet- 
oor, the provision and conwntitms are 
already there, wtrich are being ohierv- 
ed. So, 1 need not say anything.

Garwhal was discussed through a 
motion here. Shrl Harlkesh Bahadur 
got tired of it. Thiinfbre, this QUe*' 
tion has been entrusted *o Shri Niren 
Ghosh.

SHRI NIREN GHOSH: tt hat ndt 
been discussed here.

MR. DEPXTTY-SPftAKEH: PRtbapB,
you were away fn»n the House at tiut 
tisM; A question was put about rtee- 
toral rrferm.

SHRI P, VKNKATASUaSAIAH: 
Electoral reform has been discuMsed 
here.

Sir, about the International Monetary 
Fund loan and also the dearness 
alowao^, efkrtntiy the beuSnds tor 
Grants (General) are beiag diseusied 
in thi^ House and Shri George Fernan-
des who is a very eminent i»arllamitot«- 
rian, can bring t&Is to the no îfie di 
this House and participate very effec-
tively in the discdssion.

About Shri Antiilay, he has takw 
the press into confldehce. Wlarttrver 
has been saio Is not relevant now fbr 
our discussion, th o i^  he Would like 
to highlight the probleiiu In the man-
ner in which they were brau^ht out in 
the press or discuasfed in the BUha- 
rashtra Assembly.

So, we are hot inclined to accept the 
amendments and I tequest the honour-
able House to adopt tbe Repo‘rt wMh- 
out any amendmentsL

MR. DEPUT7^EAK*R: Prtt.
Dandavate, you are not pressing youx 
amendment?

PROF. MADHU DANDAVATE: No, 
Sir. I am presring.

MR. DEPUTY-^SPEAKER: Let ibe 
Lobbies be cleared—

LobblSi have been cleared.

Now I put amendment moved hff 
Prof. Maihu Dandavate to the vote of 
the House.

The question U:
That in the Btotibn,—

add at the enfr*-

"subject to aodiflc{itlo&—*

That tite report be rrierred back to 
the Business Advlsocy Committee so 
that the issue of violation of the in- 
structioiis of the Uhlon Minister ter 
petroleum and Cbemieals btr the CUef 
Mislster of Maharashta^ In wiling G3 
lakh liters Of aleohal to dtflerecd:
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fMr. Deputy ̂ >«sbefr} 
states at an extra price ol Bfl. 5 per 
litre for collection of funds could be 
Included In the items for discussion." 

<1>.

The Ldk 5abha divided; 

IttvlBion No. 2]

AYES

1S.17 hiB,

Acharia, Sbrl Basudeb 

Barman, Shii Palas 

Basu, Shri ChiKa 

Bhattacbarrra, Shrl Sustiil 

BMm Singb, SbrL 

Biswas, Shrl AJoy 

Cbakraborty, Shri  Satyasadhan 

Chandra Pal Singh, Shri 

Chatterjee, Shri Somnath 

Chaudhuri, Shri Tridib 

Choudbury, Shri Salfiiddin 

Dandavate, Prof. Madhu 

Das, Shri R. P.

Digamber Singh, Shri 

Fernandes, Siri George 

Ghô Shrl Ntren 

Ghosh Goswami, Shrimati Blbba 

Girl, Shri Sudhir 

Gupta, Shri Indrajlt 

Haider, Shrl Krishna Chandra 

Hannan MoUah, Shri 

Harikesh Bahadur, Shri 

Hasda, Shrl Matilal 

Imhlcblbava, Shrl fi. K.

Jatiya, Shrl Satyanarayan 

*Jba, Shri Kamal Nath 

Jharkhande Ral> Shri 

KaAhyap, Shri Jaipal Singh 

Lawrence, Shri M. M.

Hadhukar, Shri Kamla Mishra 

Mahata, Shri Chitta 

Maitra, Shrl SunU 

Mandal, Shri Mukunda

Mandal, Shri Sanat Kumar 

Masudal Hossain, Shri Syed 

Mehta, Prof. Ajlt Kumat 

Mhalgl, Shri R. K.

Mlsra, Shri Satyagopal 

Modak, Shri Bijoy 

Mukherjee, Shri Samar 

Kihal Singh, Shri 

Pal, Prof. Rup Chand 

Parulekar, Shri BapiiSahsb 

Paswan, Shri Ram VUas 

Rahl, Shri Ram Lai 

Bai, Shri M. Ramanna 

Rajan, Shri K. A.

Rajda, Shri Ratansinb 

Rajesb Kumar Singh, Shri 

Rlyan, Shri Baju Ban 

Roy, Shri A. K.

Roy, Dr. Saradisb 

Hoy Pradhan, shrl Amar 

Saha, Shri Ajlt Kumar 

Saha, Shrl Gadadhar 

Sen, Shri Subodh 

Shamanna, Shri T. R. 

Shastri, Shrl Ramavatar 

Shejwalkar, Shrl N. K. 

Singh, Shri B. D.

Surya Narayan Singh, Shri 

Unnlkrishnan, Shri K. P. 

Varma, Shri Ravlndra 

Yadav, Shri Vijay  Kumar 

Zalnal Alaedln, Shrl

NOES

Ahmed, Begum Ablda 

Ahmed, Shrl Ksmaluddln 

Anuragl, Shri Godll Prasad 

Arakal, Shri Xavier 

Banal Lai, Shri 

Bebera, Shri Rasabehari 

BhaBwan Dev, Acharya 

Bbatdwaj, Shri Parasrsm

•Wrongly Voted for AYES.
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Ku>i, Dr. Krupaolndbu

Bbole, l̂irl S. R.

Bhurlfi, Shii Dlleep Singh 
Biijeadra Pal Sin«h, Shrl

Chakradharl Slngli, Sbii 

Chandra Sbekbar Slngb, Shrl 

Chennupati, Sbrimati Vldya 

Cblnffwang Kcmyak, Shrl 

Choudhury, Shrl A. B. A. Ghanl Khan 

Daga, Shrl Mool Chand 

£>89, Shrl A. C.

Dennis, Shri N.

Shrl Sontosh Moban 

Dufaey, Shrl Blndeshwari 

Bra. Anbarasu, Shrl 

Era Mohan, Shri 

îhulran Azam, Shri 

GlreraJ Singh, Shri 

Gulsher Ahmed,  Shii 

Jadeja, Shrl EteulatsIohJJ 

Jai Narain Roat, Shri 

Jain, Shri Bhiku Kam 

Jain, Shrl Virdhl  Chander 

JamUur Rahman, Shri 

Jena, Shrl Chintamanl 

Kamakshslah, Shrl D.

Khan, Shrl  Malik M. M. A.

Kldwai, Sbrimati Mohsina 

•Kodlyan, Shri P. K.

Kosalram, Shrl K.T,

Kuchan, Shrl Gangadhar S.

Kunwar Rain, Shri 

L«5kar, Shri Nihar Ranlan 

Madhuri Singh, Shrimati 

Mahajan, Shri  Y.S.

MalUck, Shn Lakshman 

Mallikarjun, Shri 

Mayathevar, Shri K.

Mahra, Shri Umakant 

Miara, Shri Nityanaoda 

Mohanty, Shrl Brajamohan 

Motilal Slnifb, Shrl

Murtby, Shrl M. Rajashekhara 

Murthy, Shrl M. V, Cbandrashekhara 

Muzaflar Hussain, Shri Syed 

Nagina Hal, Shri 

Nabata, Shri B, R 

Nalk, Shri G. Devaraya 

Namgyal, Shri P.

Narayana, Shri K. S.

Nehru, Shri Arun Kumar 

Netam, Shrl Arvlnd 

Nihalainghiwala, Shrl G. S.

Panigrahi, Shrl Chintamanl 

Panlka, Shri Rnm Pyare 

Pardhl, Shrl Kesbaorao 

Patel, Shri Ahmed  Mohammed 

Patel, Shrl C. D.

PatU, Shri A- T.

Patil, 'Shrl Balasahfib Vikhe 

Patil, Shri Chandrabban Athare 

Patnalk, Shrimatl Jayantl 

Pilot, Shri Hajesh 

Poojary, Shri Janardhana 

Potdukhe, Shri Shantaram 

Quadri, Shri S. T.

Rahim, Shri A. A.

Ramulu, Shri H. G.

Ran Vir Singh, Shri 

Rane, Sbrimati Sanyogita 

Rao, Shri Jalagam Kondala 

Rao, Shri M. S. Sanjeevl 

Rathod, Shri Uttam 

Ravani, Shri Navin 

Reddy, Shri G. Narasimba 

Reddy, Shri K. Viiaya Bhaskara 

Reddy, Shri M. Ram. Gopal 

Sankhawar, Shri Afihkaraa 

SatUh Prasad Singh, Shrl 

Shallanl, Shri Chandra Pal 

ânmugam, Shrl P.

Sharma, Shri Kali Charan 

Sharma, Shri Mundar 

Sharma. Shri Naad Klshore

•Wrongly voted tor NOES.
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Dianna, KUhpie
S^ainif^ Shri P^tsp B^nu 
Shastrl, Sbrl Hart KrUbna 
Sidnal, Shri S. B.
Singh, Dr. B. N.
Solanki, Shri Babi}
Soren, Shri Hari Har 
Sparrow, Shri R, S.
Sultanpuri, Shri Krishan 
Sunder Singh, Shri 
Tayyab Hussala, Shri 
rewary, Prof, K. K.
Thakur, Shri Shivkumar Singh 
Thora ,̂ shri Bhausaheb 
Tripathl, Shri R. N. 
VKikataraman, Shri R. 
Veokstasubbaiah, Shri P.
Vyas, Shri Qirdhari Lai 
Wagh, Dt . Pratap *

S A C  Rttpm  3g8 

hn.

MR. DEPUry-tSPEAKER: Subject
to Mrrectloii, the result! of the divi-
sion is; Ayes 85; Noe* 111.

The tnotion ujo* ntgfitUttd,

MR. DEPUTY-SESAiLER; Now, I 
put Amendmenit No. 2 movad by Shri 
Niren Ghosh to vote.

The quegtion -ia:
That in the Motion,—■

add at th# e?»d^

Subject to raofUl^tlaa—
That the Report of the Business 
Advisory Committee been sent 
back to the Committee for con-
sideration and incluslcm of the fol* 
lowing ftasB:^

1. Role and Function of the 
Governors.

2, The role Home Ministry
in G«-hwai (3)

The Lok Sabha divided;

Division No. 3]
AYES 

Acharia, Shri Basud^
Barman, Shri palas 
Basu, Shri Chltta 
Bhattacbaryya, Shri Susfall 
Bhim Singh, Shri 
Biswas, Shri Ajoy 
Chakravorty^ Shri Satyafadluit 
Chandra Paj Singh, Sftiri 
Chatterjee, Shri Somnath 
Chaudhtiri, Shri Tridib 
Choudhury, Shri Saifuddln 
Dandavate, Prof. Madhu 
Dandavate, Shriaiati Pramiia 
Das. Shri R. P.
Digamber Singh, Shri 
Fernandes, Shri G«orge 
Ghosh, Shri Nlren 
Ghosh Goswami, Shrimati Bibh» 
Giri, Shri Sudhlr 
Haider, Shri Krishna Chandra 
Hannan MoUah, a iri 
Harikesh Bahadur, Shri 
Hasda, Shri Matila]
Imbichibava, Shri S. K.
Jatiya, Shri Satyanarayan 
Jharkhande Rai, Shri 
Kashyap, Shri Jalpal Sinih 
Kodlyan, Shri p. K.
Lawrence, Shri M. M.
Madhukar, ^iri Kamla Misbra 
Mahata, Shri Chltta 
Maltra, Shri Sunil

Mandal, Shri Miikunda 
Mandal, Shri Senat Ktunar 
Mebta, Prof. AJlt Kumar 
Mhalgi, Shri R. K,
Modak, Shri Bijoy 

The fcnowlng M Stifcar^'^rtW HfflB tbeir r - .
AYES; Sarvashri Hasheed Iffasood.Ajlt Bag and P. K. Kodiyan; 
KOIS: Sarvadiri Zall Stn«lr, BiibolaBd Kamal Na% A a .

-I'
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M ukb^ee, Sbri Samar 
Nihal Singh, Sbn 
Pal, Prof. Rup Oiond 
Parulekar, Shri Bapunhsb 
Paswan, Shri Bboi  VUas 
Rahi, Shri Bam Lai 
Rai, Shii M. RanMmna 
Raj an, Sbri K. A.
Raj da, Shri R«tanuiih
Rajesh Kumar Sisgh, Shri 
Kasheed Maaood, Shii 
Riyan, Shri Baju Ban 
Roy, Shri A. K.
Roy, Dr. Saradiah 
Roy Pradhan, Shri Amar 
Saha, Shri Ajit Kumar 
Saha. Shri G«d*dliar 
Saran^, Shri R. P. ■
Sen, Shri Subodh 
Shamamia, Shri T. R.
ShasUi, Shri Rwoavatar 
Shejwalkar, S iri N. K.
Singh, Shri B. D.
Surya Narayan Singh, Siu3 

Tirkey, Shri Pius 
Unnikrishnan, Shu K. P.
Varma, Shri Ravindra 
Yadav, Shri V iia, Kumar 
Zalnal Abedln, Shri

NOES
Ahmed, Begum Abida 
Ahmed, Shri Kamaluddin 
Anuragi, Shri Godii praaad 
Appaltini^u, Shri S- R - A. S. 
Arajt^ Shri Xavier 
B6itha, Shri D. h.
Banaj L«l, St^i 
^ e r a ,  gliri Rasabah«ci 
Bhagal, a m
Bbaswan Dev, Acharya ,
Bhakta, Shri ManoranJj^
B h ^ ^ J ,  Shri parwraia 
Bhol, Dr. Krupaslndhu 
Bbote, Sbrl H- R.
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Bhurla, ^ r i  l>lleep Singh 
^rt)al, l^irl f
Brijendra Pal 8 in ^ , Shrt 
Chakradbari S in ^  Shii 
Chandra Sbekher Singh, Shri 
Chatunnedl, Shrimatl Vidyawmfl 
Cfaennupnti, Shximati "Vldys 
Chlngwang KonyaJ^ Shri 
Choudhury, Shrj A.BA. Ghanl Khan
Daga, Shri Mool Chand 
Das_ Shri A. C.
Dennis, Shri N.
Dev, Shri Sontosh Mohan
Dubey, Shri Bindeshwari
Dubey, Shri Ramnath
Era Anbarasui Shri
Era Mohan, Kiri
Ghufran Azam, Shri 
Gireraj Singh, Shri,
Gulsher Afcroed, Shri

•Jadeja,' Shri Du^atainlfji
Jai Narain i^a^ Shri
Jain, Shri Bhlku Ram
Jain. Shri Vlrdhi Chaader
Jamilur Rahman, Shri
Jena, Shri (^untamani
Jha, Shri K«mai Nath
Kamakshaiah, Shri D.
Khan, Shri Malik M.MJL
Kidwai, Shrimfiti Mohslna
Kosalram, Shri K. T.
Kuchan, Sttci Qwg^dhar S.
Kunwar Rajji, Sbri
Laskar, Shri Niljfiy R a^as
Madhuri Singh, S^rio»ti
Mahajan, Shri Y. 8-
MaUldc, Shri Lakibmto
UalUkarjun, Sh î
Mayathevw, flhri K.
Miahra, Shri Ram Naglna
Mlahra, Shri Umakant
Mlsra, Shri Ifltyananda
Mabanty, Shri Br^fmoJMOi
M9tU«l Stogh, Sbn
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Murthy, Sbrl M. R^ashekhara 
Murth;^ Shrl M, V. Chandraibekhara. 
MuzaSar Huasaln, Shii S?ed 
Nagina, Ral, Shrl 
Nalk, Shrl G. Devaraya 
Namgyal, Shrt P.
Nwayana, Sbn K. S.
Nehru, Shri Axun Kumar 
Netam, Shri Arvin^
NihaMnghwala, i^ri G. &
P*anday, Shri Kedar 
Pandey, Shri Krishna Chandra 
Paniffrahi, ^hrl Chlntamani 
Panlfca, Shri Ram Pyare 
I^rdhi, Kiri Keshaorao 
Patel, Shri Ahmed Mohammed 
Puiel, Shri a  D.
Pstil. Shii A. T.
Patil, Shrl Balaaaheb Vlkhe
PatU. Shri Chandrabhan Athare 
Patnaik, Shrimati Jayuiti 
Pattab-hi Baxtia Rao, Shri S £ P , 
Phulwariya, Shri Virda Ram 
PUot, Shri Rajesh 
Pooj^ry, Shri Janardhana 
Potdukhe, Shri Shantaram 
Quadri, Shri g. T.
Rahim, Shri A. A- 
Ran Vir Singh, Shri 
Rane, Shrimati Sanyogita 
Rao, shri Jalagam Kondtla 
Rao, Shri M. S. Sanjeevl 
Rathod, Shrl Uttam 
Ravani, Shri Navin 
Reddy, Shri G- Narsimha 
Reddy, Shri K. Vijaya Bhaskara 
Reddy, Shri M. Ram Oopal 
Satish Prasad SJn^ Siri 
Salya Deo Singh, Prol.

Sewant, Shri T. M. • ,
Shailani, Shri Chandra Pai 
Shanmugam, Shri P.
Sibarma, Shri Chiranjl Lai 
Sharma, Shri Kali Charan "j
Sharma, Shri Mundar 
Sharma, Shri Nand Kiahore 
Shanm, Shri Nawai Kishore ,
Sharma, Shri Pratap Bhanu 
Sbaatri, Shri Hari Krishna ^
Sldnal, Shri & B.
Singh, Dr. B. WT.
Solanki, Shri Babu Lai ]
Soren, Shri Hari Har
Sparrow, Shri E. S-
Sultanpuri, Shri Kfishan Dutt
Sunder Singh, Shri
Tayyab Hussain, Shri
Tewary, pirof. K  K
Thakur, shri Shlvkumar Singh
Thorat, Shri Bhausaheb
Tripathi, Shri R. N.
Vanna, Shri Jai Ham 
Venkauraman, Shri R. 
Venkatasubbaiab, Shri P.
Venna, Shrimati Usha 
Vyas, Shri Girdban Lai 
Wagii, Dr. Pratep 
Wasnik, Shri Balkrishna Ram- 

chandra
Yadav, Shri Ram Singh 
Zail Singh, Shri

MR. DEPUTY-SPEA^fal: Subject
to correction, the result* of Division 
is Ayes 66; Noes 128. The amendment 
is negatived.

The motion totw negatived.
MR. DEPUTY-SPEAKER; Shri 

George Fernandes. I think you are 
also pressing.

•The following Members also re-corded their votei;
AYES: Sarvshri Indrajit Gupta, Masudal Hussain, SatyagO(p«l Misra

and Ajit Bag;
NOES: Sarvshri H. G. Ramiila, Aibkaran Snnkhawar, B. R. Nahata

and K. A, Swami
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SHRI GBORGE PEKNANDES: Y « .  
The Finance Minister has now come. 
Why don't yon ask him to m»lce »  
statement on both the IMF and the 
DA?

MH. DEPUTY-SPEAKER: Mr.
Venkatasubbaiah has alr«ady rej^ed.

SHRI GEORGE FERNANDES; It 
ia now your time to study the report 
and tlie tenn£ that you are apparently 
accepting. (Interrv/ptiotit),

MR. DEPXTTY-SPEAKER; I shall 
now put the amendment moved by 
Shri CJeorje Fernandes to the vote ol 
the Houses.

The question is:

"That in the M otion -

odd at tlhe end—

‘'subject to modification—

That the report be referred back 
*0 the Business Advisory Com-
mittee with the following recommen- 
datioiis:

that the Committee find time to 
discuss:

(1) the Government of India’s 
decision to so in for a loan of 
Rs. 5,0000 crores from the Inter-
national Monetary Fund;

(2) the failure of the Govern-
ment to release the Deameas Al-

lowance due to the Govenunent
en^>Ioyees;

(S) Statement of the Chief Minis-
ter of Maharaahtra Mr. A. R. An- 
tulay that the CIA was involved in 
demanding his ouster as Ctilef 
Minister;’*."

«
The Lofc Sahha divided.

Kvision No. 4) T5.86 hr*.
AYES

A^aria, Siiri Basudeb
Barman, Shri Palas
Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Shim Singh, Shri
Biswas, Shri Ajoy
Chakraborty, Shri Satyasadhan
Chandra Pal S in^ , Shri
Chatterjee, Shri Somoath
Chaudhuri, Shri Tridib
Choudhury, Shri Saifuddln
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Das, Shri R. P. 1

Digamber Singh, Shri
Fernandes, Shri George
Ghosh, Shri Niren
Ghosh Goswami, Shrimati Blbha
Giri, Shri Sudhir
Gupta. Shri Indrajit
Haider, Shri Krishna Chandra
Hannan MoUah, Shri
Harikesh Bahadur, Shri
Hasda, Shri Matilal
Imbichibava, Shri E. K.
Jatiya, Shri Satyanarayan 
Jharkhande Ral, Shri 
Kashyap, Shri Jaipa] Singh 
Kodiyan, Shri P. K.
Lawrence. Shri M. M.
Madhukar, Shri Kamla Mishra 
Mahata, Shri Chitta 
Maitra, Shri Sunil 
Mandal, Shri Mukunda 
Mandal, Shri Sanat Kumar 
Masudal Hossain, Shri Syed 
Mehta, Prof. Ajit Kumap 
Mhalgi, Shri K. K.
Misra, Shri Satyagopal 
Modak, Sbrl Bijoy 
Mukherjee, Shri Samar 
Nlhal Singh, Shri
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Peof. Rup Chand
Parulekar, Shii Bapusaheb 
Paswan, Shii Bam Vilas 
Rahi, Shri Bam 
Ral, Shri M. Ramaiuia.
Rajan, Shri K.A.
Bajda, Shri Ratansinb 
Rajesh Kumar Singji, Shri 
Rasheied Uasood, Shii 
Riyan, Shri Baju Ban 
Roy, Shri ^  K.
Roy, Dr. Saradieh 
Roy Pradban, Shri Amar 
Saha, Shri Ajit Kumar 
Saha, Shsi Gadadhar 
Sarangi, Shri R, P.
Sen, shri Subodh 
Shakya, Shri Iteya Ram 
Shastrl, Shri Ramavatar 
ShejTsralkar, Shri N. K.
Singh, Shri B. D.
Surya Narayan Singb, Shri 
■nrkey, Shri Pius 
Uimikrishnan, Shri K. p, 
Vanna, Shri Ravindra 
Verma, Shri Chandradeo Prasad 
Yadav, Shri Vijay Kumar 
Zainal Abedin, Shri

NOKS

Abba^i, Shri Kazi Jalil 
Ahmed, Begum Abida 
A h m ^ , Shri Kamaluddln 
Anuragi, Shri Godil Praaad 
Appelanaidu, Shri a  R, A, S. 
Arakal, Shri Xavier 
Baitfaa, Shri D. L.
Bansi Shri 
Behera, Shri R?«ab«hari 
Bhagat, Shri H. K. L.
Bhagwan Dev* Acb#rya 
Bhakta, Shri Manc^njoij^ 
BhaidwaJ, Shri Pwasram 
Bhoi, Dr. KrupaaindbU

Bihurtft, Stui Dilefp Sin£h 
Biffbai, Shri
Kffeadra PU Skigh, Shri 
Chakradhari Singh, Shri 
Chandra Shekhar Singh, Shri 
Chaturvedii Shrtoiati Vldy»wati 
ebeimupatJ, Shrimatl Vldya 
Chingwang Konyak, Shri 
Chou®niry, Bhri A. B. A- Ghaml, fflian 
Daga, Shri Moql Clf^nd 
Dad, Shri A. C.
Dennis, Shri N.
Dev, Shri Sontosh M (^ n
DiS)ey, Shri Bindeshwari
Dubey, Shri Ramnath
Era Anbarasu, Shri ^
Era Mohan, Shri
Faleiro, Shri Eduardo
Gandhi. Shri Rajiv
Gireraj Singh, Shri
Gulsher Ahmed, Shri
Jadeja, Shri Daulatsiithji
Jai Narain Roat, Shri
Jain, Sbri Bldku Ram
Jain, Shri Virdhi Chander
Jamilur R»hman, Shri
Jena, Shri Chintamani
Jha, Sltri Kama! Nath
Kamakshaiah, Shri D.
Khan, Shri Malik M,M.A.
Kidwai, Shrimati Mtdisina ^
Kosalram, Shri K. T.
Kri^na, Shri S. M,
Kuchan, Shri Gangadhar S.
"Smwai Bam, Shri 
Lakkappa, Shri K.
Laskar, Shri Nihar Randan 
Madhuri Singh, Shrimati 

Sijri Viliam  
Ma^iaif, St^i Y. S.
BSaSick, Shri Lakshnuui 
fcaiukariun, Shri 
Mayattievar, Shri K.
Misbf^ S t^  B w  Nagina'
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Mishra, Shri Umakant
Mura, G^ariMtha I
Missa. Shri Nitvananda
Mofaanty, Shri Braj'amohan «
MotUal Sinfih, Shri
Mtirthy, Shri M. Rajaqhekhara
Murthy, Shri M. V. Chandrashekhara
Muzaffar Hussain, Shri Syed
Nahata. Shri B. R.
Naik^ Shri O. Devataya 
Kamgyal, Shri B.
Narayana, SJiri K. S.
Netapri, Shri Amnd 
Nilialsmfhwala, Shri G. S.
Pandar, Shri Kedar ^
Pandey, Shri Krishna Chandra 
Panigrahl, Shri Chintamani 
Panika, Shri Bam Pyarp 
Parashar, Prof. Karaiu Chajid 
Pardhi, Shri Keshaorao 
Patel, Shri Ahmed Mohammed 
Patai, Shri C. D.
Patil, Shri A. T.
Patil, Shri Balasaheb Vikhe 
Patil, Shri Chandrabhan Athare 
Patnalk, Shrimati Jayaoti 
Pattabhai Rama Bao, Shri S. B. P. 
Pbulwariya, Shri Virda Kara 
Pilot, Shn. Rajash 
Poojarj, Shri Janardhana 
Potduldia, Shri Shantaram 
Quadri, Shri S. T.
Rahim, Shri A- A.
Rairtulu, Shri H. G.
Rwi Vir Singh, Shri 
R«nf, Sbrimatl Sanyogita 
Rao, Shri Jalagam Kondaia 
Raô  Shri M. S. Sanjeeyi 
Rathor, Shri Uttam 
Ravani, Shri Navln

Reddi, Shri Gv Marfinaha 
Reddy, Shri K. Vijy* Bhaakara 
Reddy, Shri K1 Ram Gopal 
teikbswar, Shri AstikaTW ,
Satish Prasad Singh, Shri 
Satya I>eo Singh, Prof,
Sawapt, Shri T. M.
Shalini, Shri Chandra Pal 
Shanmugam, Shri P.

Sharma, Shri Chiranji Lfil 
Sharma, Sl^i Kali Charan 
Sharma, Shri Mondar

Sharma, Shri Nand Klshore 
Sliarma, Shri Nawal Kishore 
Sharma, Shri Pratap Bhanu 
Shastri, Shri Dharam Dasa

Shastri, Shri Hari Krishna 
Sidnal, Shri S, B.
Singh, Dr. B. N,

Solanki, Shri Babu Lai 
Soren, Shri Hari Har 
Sparrow, Shri R. S.
Sultanpuri, Shri Krishan Dutt 
Sunder Singh. Shri 
Swami, Shri K. A.
Tayyab Hussain, Shri 
Tewary, Prof. K. K.
Thakur, Shri Shivkumar Si^gh

Thorat, SJiri Bhaugaheb 
Tripathi, Shri R. N.
Varma, Shri Jai Ram 
V^kataraman, Shri R. 
Venkfltasubbaiah, Shri p.

Verma, Shrimati Usha

Virbhadra S in^ , Shri 
Vyaa, Shri Cirdhari Lai,
Wagfi, Dr. Priitap

Waanik, Shri Balkriaima Ramdiandra
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Yadav, Shrl Ram Singh 

Yusuf, Shri Mohamed 

:ZaU Singh. Shri

MR. DEPUTY-SPEAKE21:  Subject
to correction the result* of the divi-
sion  ia: Ayes 70; Noea 140. The 
Amendtx>ent ifi negatived.

The motion was nepatived.

MR.  DEPUTY-SPEAKER:  The
•queition is:

‘That this House do agree with 
the Twentieth Report ol the Busi-
ness Advisory Committee presented 
to the House on the 9th September, 
Ififil."

The motion loas adopted.

15.S6 hn,

essential services  MAINTE-
NANCE BILL”

MR. DEPWY-SPEAKER: Now we 
take up the legislative business.

Bill  to be introduced,  Mr. 2ail 
SiDXh....

(Interruption*)

MR,  DEPUTY-SPEAKER:  After
introduction of the BiU. we take up 
the notices under Rule 377.

Mr, Fernandes, you are raising  a 
point of order.

SHRI  GEORGE  FERNANDES 
(Muzailarpur); Sir, 1 am on a 
ol order under 19A of the Speaker’s 
Directions.

The Direction 19A says:

“A Minister desiring to move for 
leave to introduce a Bill Aall give 
notice in writing of his intention to 
do so.

(2)  The period of notice of a 
motion fô leave to introduce a Bill 
under this direction shall be seven 
days unless the Speaker allows the 
motioiD  to be  made  at jihorter 
notice."

Under IdA the Speaker does have the 
powetr to  waive  this seven days’ 
notice. 1 am aware of that,

MR.  DEPUTY-SPEAKER:  Still,
what is your point of order?,..

The Speaker has got powers.

SHRI GEORGE FERNANDES: We 
are  not  discussing  that. We  are 
aware of that. But what I am con-
cerned with is that the statement of 

the Home Minister hag now been 
circulated in justification of his move 
under 19B to get the waiver oi this 
Rule that requires him to give us 7 
days' notice.

Sir_ everybody ia‘ agreed that this 
is a most  important Bill that  the 
Government ig bringing forward  in 
this session. I am not going into the 
merits of the Bill. When the motion 
is moved, those of us who have objec-
tion to this BiU  will have our say. 
The point is: you look at the memo-
randum,..

MR. DEPUTY-SPEAKER: What is 
your point of order? Which  provi-
sion of the Rules has been infringed?

SHRI GEORGE FERNANDES: 19A 

MR. DEPUTY-SPEAKER: But  you 
are making a speech now, ...

SHRI GEORGE  FERNANDES;  I   ̂
have to make a speech,

(Interruptions)

THE MINISTER  OF  STATE*. IN 

THE MINISTRY OF ENREGY (SHRI 
VIKRAM  MAHAJAN):  Sir,  there

should be a time limit.  How long 

does he want to waste the time  of 
the  House?  You  seg  10>B. The 
aecomd proviso is very clear,

MR. DEPUTY-SPEAKER; Direction 
19A (2) says:

•The  following  Members  also recorded their votes:

AYES:  Carvshri L. S. Tur and AJlt  Bag.

NOESr  Sarvshrl  Nagina  Rai,  Ghulran Azam and Amarinder Singh. 

•Published  in Gazette of India Extraordinary  Part  U,  section 3, 
dated 10-8-81.


